ITEMNO 2 COUR T NO 7 SECTI ONIX
SUPREMECOURTO-I NDI A
RECORDOFPROCEEDI NGS
Petition(s) for Special Leave to Appeal (Gvil) No(s).2 07 77/ 2005

(Fromthe judgrment and order dated 1 2/ 08/ 2005inWPNo. 7232/ 20014
HGHCOURTOFBOMB AY)

ASHO K SADHU R A M MJULCH A ND A N | Petitioner(s)
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(Wth appln.(s) for direction and del eti on of Respondent No.7 and permission to file
addi tional docunments and nodification of Court’s order dated 3 0. 1 1. 200 5 and
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(for final disposal)

W THSLP(C NO 44360 2006

(Wth appln.(s) for interimrelief and nodification of Court’s order and with prayer
for interimrelief and office report)

(for final disposal)

Date: 12/ 12/ 2007 This Petition was called on for hearing today.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

The Petitioner was appointed as Public Prosecutor and
District Governnent Pleader for a period of three years on
1.6. 200 4 . H s appoi ntment was set aside by the High Court by
t he i npugned judgnent and order dated 1 2. 8. 2 0 0 5 . The peri od

for which the Petitioner had been appoi nted has expired on

of The



1.6. 200 7 . That apart the person who had been appointed after
the judgnent of the High Court and is functioning as Public

P rosecutor has not been inpleaded as party in the special |eave

petition. In these circunmstances, no effective relief can be
granted to the Petitioner at this stage. The special |eave
petitions are, accordingly, dismssed wthout expressing any

opinion on the nmerits of the case. It is, however, nade clear that

in case the Petitioner nakes an application for the post of Law

Oficer in future, the same shall be considered on its own nerit.
Applications for deletion of the name of Respondent

No. 7 and nodification of Court’s order are al so di sm ssed.

(K. K. Chaw a) (Radha R Bhati a)
Court Master Court Master



